» ' -
p.
s y
o Y
CAT/IN2
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
2 NEW DEL HI
0a-No, 2199/93 DATE OF DECISION___~ st
Sh,Yogesh Kumar Petitioner
3& :""h anke ¥ dégllai‘lf 8 u“_s_e_l L Advocate for the Petitioner(s)
Versus
D.G.GSIR & Ors. Respondent
Advocate for the Respondent(s)
. ~
CORAM
The Hon'ble Mr. N, V.Krishnan, Vice Gh airman (A)

The Hon'ble Mr. B.S JHegce,

[- scheme for
recruitment -

Member(J)
o
thther Reporters of local papers may be allowed to see€ the Judgement ?

1

. To be referred 10 the Reporter or not B

3. Whether their Lordships wish to se¢ the fair copy of the Judgemem ?
4. Whether it needs 1o be circulated to other Benches of the Tribunal 7

JULGLMENT (ORAL)

(Gelivered by Sh. Ne l.Krishnan, V.Gela))

The applic ent is at present work ing in the

C31IR gpdje..II(SLn\) in the pay s€ gle of i 380-640. [E e eks

advancement to the next highe r sC ale of B 1400-2300 in

roupw L11 post. The applic ant has been awa
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of appren";iceshlp by the Direc tor

Training for Gro up- IluAnx n—;l)Le spacially re uires 1
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ther B.«C or hqvn“ Uiploma in Engineering
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of 3 years duration, The applic snt states that &

been
‘ eagtifiCate of apprenticeship has/'awarded to him

which has been recognised as Diploma, He,there fore,

claims that he is entitled to grade-III promotion,

2. e have seen the Mnexuré A3 Memo,
issued by the Directoratc General of »Employmnt

an& Training, .'Ft- doe s not state anywhere that
certificate of apprenticeship is equivalent to
Diploma in Engincering of 3 y;ears duration, This is a
requirement under Annexure A-2, In the circumst ances,

we find no merit in the QOesds Hence it is dismissed,

(B.S. Heg&) .(N.V.Krishnan)
Member(J) Vice Chairman(A)




